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INTRODUCTION 

I, the Chairman of the Committee on Government Assurances 
autnorised by the Committee do' present on their behalf this Sixth 
Report Of the Committee on Government Assurances. 

2. The Sixth Report was finalised by the last Committee (1982-83). 

Sittings of the Committee (1982-83) 
3. The Committee (1982-83) held five sittings on 6 December, 1982, 

11 and 27 January, 9 February and 28 May, 1983. 

4. At their sitting held on 28 May, 1983, the Committee considered 
the draft Sixth Report and adopted the same. However, taking note-
of the fact that the term of the Committee would expire befoN the 
commencement of the next session of Lok Sabha. the Committee 
decided that the Report might be placed before the next Committee, 
when constituted. 

5. The Minutes of the aforesaid sittings of the CommWee form 
part of 'this Report. 

Sittings Of the Committee (1983-84) 

6. The Committee (1983-84) wa constituted on 1 June, 1983. 

7. The Committee held one sitting on 7 July, 1983 and at that 
sitting considered the draft Sixth Report and adopted the same. 

8. The Minutes of 'the aforesaid sitting of the Committee also 
form part of this Report. 

9. The conclusions or observations of the Committee are con-
tained in the succeeding chapters and in the Minutes appended to 
this Report. 

10. The Committee wi'sh to express their thanks to the offtcials 
of the Ministry of Communications who appeared before the 
Committee and for placing before them the ma:tertal and informa-
tion the Committee wanted in connection with the examination ot 
the implementation of certain assurances. 

NEW Dl:Lm; 
July 7, 1983 
Asadha 16. 1905 (Saka) 

SGNToSH MOHAN DEV, 
Chainn4n, 

Committee on Government Assurance., 

(v) 
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1 REVDlW OF. PENDDrtG. :ASSUlUiNCBS OF lI'IRIJJ": TO ftNTH 
SESSIONs. OF ;SilYENTH LOK-SMHA 

During First to' 1'et(th'SessiO'ris of the Sev-mtb Lok Sabha, 42.29 
assurances in all were culled out from Debates (pam; I and IT). 
Out 0.1 these, 3940 assurances hayebeen ~ .  

figures take into accounttbe latest statements of impJemem.d 
assurances, laid on the Table of Lok Sabba by the. MbliBter of 
Parliam.entary Affairs on 10 May, 1983. 

IT. REQUESTS FROM GOVERNMENT FOR DROPPING OF 
ASStmANCES 

2. At their sittings held on 6 December, 1982 and 28 May, 1983, 
~ CommIttee considered' the requests made by the Government 

for dropping of the following six assurances: 

U}M8W'ance !liven iB reply to U5Q No, 3599 on 16 March:, 
1982 ,re;· Delay in laying of MRTP Commission. Report; 

(ii) Assurant'!e given in reply to SQ No, 389 on 6 August, 
1982 re: Bank Recruitment S}"lJtem; 

(iii)Assurmoe given. . in reply to USQ No. 3828 on 11 July, 
1980·re: ~ in Central Bank of IMia, ~ 

(iv) Assurance given in reply toUSQ' No. 1795 on 20 July, 
1982 re: Decline in investment on pl'ants and machinery 
of projects; 

(v) Assurance given in reply to USQ No. 5574 on 30 March, 
1981 re: Government Aecommodatlon for the staff of 
Lok Sabha and ~  Babha secretariats; and 

(vi) Assurance given in reply to USQ No, 114 on 20 Novem-
ber, 1978 re: Shifting. of Central Government Offices 
from New Delhi. 

The Conimittee after going into the· ~ advanced by the 
Govemmelltfor . ~  tbese asswanees. aweed thet the 
alilsurances might, be ~  

ITI. REQUESTS FROM GO'VERNMEN'l' FOrt txTENSION' OF 
TIME FOR . ~  OF ASSWAN.CJ:S 

3. At their sitting' held on 11 January, 1983,·the Committee 
while considering the requests rece.ivec! from various Ministries / 



Departments for extension of time for implementation of assu-
rances pertaining to Second to Seventh Sessions of Seventh Lole 
Sabha, felt that extension of time should not be sought by Govern-
ment as a matter of routine. The Committee declded to divide the 
assurances given on the floor of tbe HOUSe into three broad cate-
gories and laid down certain principles for dealing with the assu-
rances falling in these categories. 

4. At their sitting held on 27 January, 1983, the Committee 
considered 88 pending assurances of Sixth to Ninth SeSSions of 
Seventh Lok Sabha pertaining to tlie Ministries of Agriculture, 
Chemicals and Fertilizers, Commerce, Communications and Civil 
Supplies. 

5. The observations/recommendations of the Committee in res-
pect of each case have been given under the relevant item of the 
Minutes of the sitting held on 27 January, 1983. After considering 
the reasons advanced by Government for extension of time for 
implementation of certain assurances and taking note of the ilailure 
of the Government to seek extension in time for implementation 
of assuranC!es in some other cases, the Committee decided to call 
the represehtatives of the Ministries of Agriculture, Chemicals and 
Fertilizers, Commerce, Communications and Civil Supplies in con-
nection with assurances given in reply to questions, details of 
which have been given in paras 3.1 and 3.2 of the Minutes, for oral 
evidence to explain the reasons for not seeking extension of time 
for their implementation and/or explaining the present position 
regarding their implementation. 

The Committee also agreed to grant extension of time in 16 
cases upto the periods mentioned under relevant items in the 
Minutes and expressed the hope that the Ministries I Departrnents 
concerned would ensure implementation of those assurances by the 
extended dates approved by the Committee. 

IV. MEETINGS OF REPRESENTATIVES OF VARIOUS 
MINISTRIES WITH CHAIRMAN OF 'nIE COMMITTEE 
6. At their sitting held on 6 December, 1982 the .. Chairman 

informed the Committee that as desired by the Committee 'Vide 
paras 7.3 and 7.5 of the Minutes- of the sitting held on 6 Septem-
ber, 1982, the representa'tives of the Ministries of Law, Justice and 
Company Affairs (Deptt. of Justice), Energy (Deptt. of Petroleum) 
and Civil Aviation and the representatives of the Ministries of 
Finance, Home Affairs and Health and Family Welfare had met 

'Please ace Fifth Report (1982-83). 
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him in his room in Parliament House on 2 and 6 December, 1982: 
respectively and had explained the present position of some of the-
pending assurances and the reasons for delay in their implementa:" 
tion. The representatives of the Ministries also expressed regrets. 
for not 'sending in time reques+s for extension of time for imple-
mentation of the 'assurances. Some of ·the representatives had, 
however. pointed out that while the Ministry had moved the 

~  of Parliamentary Affairs in time for seeking extension 
of time, there was some delay on the part of the Department of 
Parliamentary Affairs  in making the requests to the Committee. 

Tile Commleee were further informed that the Chairman had 
impressed upon the representatives of the Ministries to streamline 
their machinery to ensure that such lapses did not recur. He also 
suggested tha+ when Ministries wrote to the Department of Parlia-
mentary Affairs for seeking extension, copies of such communica-
tions might aho be endorsed to the Lok Sabha Secretariat 80 that 
the Committee could be kept infprmed of the position in respect 
of such assurances. 

V. EVIDENCE OF THE OFFICIALS OF THE MINISTRY 
OF COMMUNICATIONS 

7. At their sitting held on 9 February, 1983, the Committee took 
oral evidence of the rel»'esentatives of the Ministry of Communi-
cations in connection with the implementation of 18 pending assu-
rances pertaining to various Sessions of Seventh Lok Sabha. 

In this connection, the Committee noted that the last extension 
sought by the Ministry in respect of the assurance given in reply 
to Unstarred QUestion No. 5002 on 22 December, 1981 was upto 
22 January, 1983 but the Ministry had neither implemented the 
assurance nor 'Sought further extension of time before the date on 
which extension sought earlier had expired. The Committee also 
noterl that the Ministry had sought extensions about this assurance 
on flve occasions but their. requests for extensions had been receiv-
ed Jate by the Committee. 

8. Explaining the reasons for delay in implementing the assu-
rance in reply to Unstarred Question No. 5022 dated 22 December, 
1981, the representative of the Ministry of Communications stated 
that, while the information about the number of Gazetted posts for 
Scheduled Tribes Jrept unfilled and dereserved had been collected, 
it was found that instructions about dereserving of posts and filling 
up of ~  had not been correctly followed in certain respects 
and action was being taken to remedy the situation, whereafter 
the implementation statement would be laid on the Table. 
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The ~  of the Ministl'y submitted that the Ministry 
had ~ apply fOr extensifilD of time thrOlJgh the Department of 
Parliamentary Affairs .. In many cases, the Ministry had sent the 
communications for extension of time to that Department within 
the stipulated time but there might be a few cases in which some 
delay had occurred. 

9. The Committee expressed their displeasure. on the delay in 
imple!nentation of as many as 18 assurances about which the 
Ministry had not, even sought timely extension of time for their 
implementation. 

VI RECOMMENDATIONS/CONCLUSIONS 

10. The Committee need hardly emphasise that, in future, each 
Ministry should ensure that all requests for extension of time 
reached the Committee before the expiry of the date by which 
·the assuranee was to be implemented. With that end in view, each 
Ministry should move the Department of Parliamentary Affairs for 
seeking extension sUfficiently before the due date ~  forgetting 

that that Department also neHed seRle time to make the formal 
request to the Committee . 

. 11. fte COnunittee w.nld like t()l 1tOint out that in the case of 
USQ No. 5&2%: dated .. Z2 Decenlbier, 1981 asked .in the House, the 
inMna&1t C ~  WBII about the ')iOSts. kept unfitled and de reserved 
lind the rt'a9Gnlf: therefor' imd thill tnfo1'l11ation had to be given as 
ohtaiuiag on dle At& OIl'whieh tile question. was asked. Iniorma-
ti8ll "hout adi4m taMa to COl'l'Mt:o.e lacuna detecW durinlJthe 
('oune cd c:olMcting the requisite iAfenatiOll was not allked' for in 
1helluestioa. Tlauefol'&; subse .. eot adion· taken btr the Ministry 
in the matter wllS··aot reqllire4l·1er the purpeseof ilRpJemeRtatioD 
of the assuraacc. The C ...... ttee had desire4 that· the ~  

sheuM be h.,..emelded wit.,. fuHhel' delay .• 
lZ.· The Committee destre t'hatdetailed guidelines should be 

issued for guidance of all concerned in the Mintstry to adlaere to 
ddwtte ~  lot t.npJMnentatioa' of the a8S1ir8nMII . and 

~  !for 'e<nnMow of t .... e were not made' in' tiMe, 
the ~ ~~  ~  should be> WI, r"poMlhle 118' tJraf there: Might 
not he lapses like this in' ~. 

13. The ComnaiUee 8t .... iha. elitellsiaaaMU(fht by. MiDistries 
for-~ of ~  .. J,ei mad. 011 sullcieat aDd 

·The aSSUl'RllCe has -since been implemented vide . Statem'!nt 
No. IX II laid on the Table on 11-4-1983. 



.n ....... e grounds. MiDiltries Ih .. wd eIII1U'e tha' evQy poaiItle 

. ~.~~.~ . ~  tW· ........ · ..... .., .. ' .... -
WJUl() __ avoidab. ~ • 

14. The Committee noted that in one case the implementation 
.tatement sent by the Ministry to the Department of Parliamentary 
Mairs could not be laid in time as the copies. supplied wore illegi-
ble. ! The Committee need hardly impress that all papers ~ be laid 
on the Table 01 the House should be properly checked by a 'respolisi· 
hIe officer to ensure that these are complete, correct and 1eJible 
before these are sent to the Department of Parliamentary Affairs for 
being laid OD the Table. 

15. i'he Committee have noted with interest that after officers of 
the Ministry of Communications were invited for oral evidence, out 
01 18 pending assurances, 14 assurances had been implemented by 
the date on which evidence was taken and these had been sent to 
the Department of Parliamentary Affairs for being laid on 
the Table and two more assurances had been' partly imple-
mented subsequently. The Committee appreciate that the Ministry 
moved in a ,'ery spirited and genuinely effective manner, after 
being culled for ora) evidence, and on the day of the evidence only 
4 of the ]8 pending assurances remained unfuUllled. The Com-
mittee ,hope that henceforth the Ministry would exhibit and sustain 
the same zeal for imple'!:lentation of assurances as they had done 
for imp\'emcnting the as.'lurances mentioned rarlier . 

. 16. The Committee also suggest that whene.ver the Ministries 
send implementation statements to the Department of Parliamentary 
Affairs, the Lok Sabha Secretariat should also be informed so that 
the Committee couM be apprised of the latest information regard. 
ing implementation of the a. .. suranccs. The Committee also reiterate 
that one officer in each Ministry Qlight be made responsible for the 
implew(!1\tation of the assurances so that responsibility was fixed 
and delllYs ('ould be avoided. 

VI'!. POSITION OF PENDING ASSURANCES PERTAINING TO 
F1FTH, SIXTH AND SEVENTH LOK SABHA 

17. A statement showing the position of assurances pertaining 
·0 Fifth, Sixth and Seventh Lok Sabha pending implementation. by 
the Government as on 7 July, 1983 is given in the Appendix. 
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The Committee would like the Ministries/Departments concern· 
ed to make a critical analysis of these assuranetfs 80 as to implement 
tbem witbln the sbortest possible time. 

NEW DJCLHI; 
July 7, 1983 

Asadha 16, 1005 (Saka) 

SONTOSH MOHAN DEV, 
Chairman, 

Cummittee on Government Assurance,. 
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.hours to 15.30 bours. 

PRESENT 

Shri Jagannath Rao-Ch4irm4n. 

MEMBERS 

2. Sbri Manoranjan Bhakta 

3. Slui Sontosb Mohan Dev 

4. Shri D. M. 'puttee Gowd8 
S. Shri·J aipal Singh Kasbyap 

6. Shri Yashwantrao Mohite 

7. Shri M. Nageshwararao 

8. Shri Shantubhai Patel 

9. Shri K. C. Sharma 

10. Sbri B. D. Singh 

11. Shri Chhangur Ram. 

SlDcaBTARIAT 

Shri N.  N. Mehra-Chief ExarnineT oJ Questions. 

Shri J. C. Malhotra-Senior· E.Taminer of Questions 

•  • • • 

., 

• 
3. The Committee then took up for consideration Memoranda 

Nos. 35,  36, 37, 38 and 39. Observations/recommendations of the 
Committee on the Memoranda were as under:-

Memorandum No. 35: Request from .~ for dropping 
of an assurance given in reply to U1l5tarred Question No. 
3599 on 16 March,' ]982 regarding delay in laying of MRTP 
Commission Report. 

4. The Conunittee noted that the Ministry of Law, Justice and 
Company Mairs had requested through the Department of A1ru.. 

NOla: Para l of the MinIster concerning adoption of the Fifth RepoI't 
of the Committee fOl'lDed part Of that ':Report. 



mentary Malts that the Assurance might be dropped on the 
grounds let forth ~  their" q:l4-. ~  29 May, 1982, relevant. 
extracts ~  are reproduced below: - . 

"Sea:ion 62 of the M.R·T.:P. Aet ~  down that the Central 
Government shall c"usetq.be laid before both the Houses 
of Parliament an alUlual report and every report which 
~  bQ.,submitted to it ~ tbe M.l\TiP. CoII1ntission 
from time to time pertaining to tlte execution of t1ie 
proviSions of the Acrt. . ~  the aforesaid provision 
does not specifically prescribe that the reports submitted 
by the Corn.m1'Sslon in respect Of in.dJvidual proposals 
should be laid "before the Parliament only after a decision 
has been taken on it by. the Central Government, the 
uniform approach adopted by the· Department of Com. 
pany Affairs under ordet:S of the Law Minister has been 
that the repbrt received from the Commission in respect 
of an individual proposal is laid before the Parliament, 
alongwith a copy of the Government order on it, soon 
after the Government has taken a final decision there-
upon. The raison d'et".e for this approach i'S that a 
report received from the Commission under Sections ~  

22 or 23 of the Act is not a final docl,UJle.l).t in i1:$elf and 
such a report ~  esseni;ially the CommisSion's advlce to 
the Government on a specific 'proPos8J. on which the 
Government is required to take a ~  and that 
no substantial purpose wouJ,d be served by laying down 
before the Parliament what is essentially an ~

diate link in a chain which is completed only when the 
Centra} Government finally decides on the proposal. 
Further, it is felt that laying the reports before the 
Parliament even before the Central Government has 
taken a decision on the Commission's recommendation, 
may possibly lead to discussion on the report even before 
the Gowrnment decides on it and consequently it may 
impinge on what is essentially the area of Government·s 
execut!ve responsibility. and may, in factj evencontri'-
bute to delaY'i in the processing of the proposals. 

In yjew of the position stated above, it is felt that the 
individual reports of the CommiSsion . 1Ithich are stilI 
~ .. . . ~ . of, ~ ~  aq4, on whicll the 
Government is .~  ~  talu! a ~~. ~  I¥>t ~  
become ripe for being laid before Parliament. Inciden-
tlally, it· may be meRtioned that out·of the 9 ~  

reports which were pending 'e1carniMtiOh by ·the eo.ern-
ment on the date the aforesaid question was answered. 



one report ,in ~ to ,the . ~  of ~  Scharder 
S6evUl ~  Lunited" wq ~. . ~~ Table of 
the Lok Sabha on 27tb AprU, lQ82. The remaining 
reports are under consideration of t1)e ~  ·and 
will be ,laid on the table of the HOl1!Je, as per the ap-
proach outlined above. all soon as the r,lati"e decisions 
~ -th'e Government on these reports have been arrived 
~ •.. 

In view of I the 'above· SJid.' pesitiOn and: rdnce the reports of 
tlla Qommiesiol'l,' Witmtbe Oovenunent' aPe still net 'ripe 
fOll being laid befor.e the· ParUliment., [s Ollr CGMidet!ed 
view, based on past practices and procedures ~ t.he 
above mentioned reply to the Parliament Question may 
not perhaps be treated as an Assurance, as this will create 
operational difficulties tCl Government. " 

4.1. After considering all aspects of the matter and reasons ad-
vanced by the Ministry of Law, Justice and Company Afta.irs, the 
Committee agreed that the assurance might be dropped. 

Memorandum No. 36: Request from Government for dropping of 
, an assurance given in reply to a supplementary on Starred 
Question No. 389 on 6 August, 1982 regarditog Bank Recruit-
ment System. ". . 

5. The Committee noted that t1)e Ministry of F.inanc;!e had re-
quested through the Depip'tment of Parliamentary Mairs that the 
assurance might be dropped on tnt! grPllnds set forth in a note 
dated 18 September, 1982 from the Department,o,f P,arliamental'Y 
Affairs, relevant extracts wherefrom are reproduced below:-

"It would be.seen from the uncorrected proceedings of the 
Lok Sabha in respect of the above question that Shri 
Hannan Mollah had enquired from the Minister the 
total number of branches as well as personnel in various 
categories recruited in the nationalised banks in the 
Eastern Zone during the last three years and the com-
parative figures in other zones of the country. The De-
puty Finance Minister informed him that the Calcutta 
Banking Service Recruitment Board had 3083 branches 
(within its jurildlet1on). He, however, said that in re-
gard to the number of employees he did not have the 
ftgures but would make the figures available to the 
Hon'hle Member. At that point 01. time. the Finance 
Minister ~ and said that the total recruitment 
In a year was about ~.  to 20,000 and. it was just not 
possible to gi\1e the exact figure and that even 1f he 
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pve an 'assurance it would take a long time to 1mple-. 
ment it. It would be oblerved that while replying to 
the supplementaries, it was not the intention of the 
Finance Minister to give an ~  to the House 
with regard to the number of persons reCruited in various 
categories in the branches of nationalised banks in 
Eastern Zone and the comparative figures in other zones. If 

5.1. After considering all aspects of the matter and reasons ad-
vanced by the Ministry of Finance, the Committee agreed that. U 
Minister of Finance in reply to the Question had not intended to 
.give an assurance. The matter need not be pursued further. 

Memorandu.m No. 37: Request from Government for dropping of 
an assurance given in rtply to Unstarred QuestiO'll No. 3828 
on 11 July. 1980 regarding irregularities in Central Bank of 
India Sitapur .. 

6. The Committee on Government Assurances (1981-82) at their 
:sitting ~  on 11 June, 1982 considered Memorandum No. 22 regar-
·ding request from Government for dropping of an assurance given 
.in reply to Unstarred Question No. 3828 on 11 July, 1980 about irre-
.gularities in Central Bank of India, Sitapur and observed as 
follows:-

"The Committee were not satisfied with the information 
furnished by the Ministry and desired to be furnished 
with the details of each of the twelve complaints so that 
before taking any decision on the request to drop the 
assurance, they cou)d know as to which of the the com-
plaints where su.b-judice, and on wbich departmental en-
quiry was being conducted." 

6.1. Accordingly. the Ministry of Finance (Department of Eco-
nomic . ~  were requested to furnish the requisite information 
to this Secretariat for being placed before the Committee. The 
reply received from the Ministry is reproduced below:-

"Central Bank of India had. received a number of complaints 
alleging irregularities on the part of the Manager as well 
as the Agricultural Assistant of its Sitapur branCh. The 
matter was looked into by one of the officers in the 
region. Based on his findings, the Central Bank of India 
decided to hand over the complaint to the Central Bureau 
of Investigation and accordingly requested CBI to 

register a case and conduct investigation. CBI looked into 
only two complaints and the remaining complaints were 
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eent back to tbe bank suggesting that the bank itself may 
take appropriate action as maybe deemed fit. In respect 
of one Gi the two oomplaints enquired into by it, the 
CBr has already chargesheeted the Agricultural Assistant 
in a 'court -case on 31st July, 1980 and the court case is 
in progress. In respect of the other case, the CBr has 
suggested departmental action bt'»th against the Branch 
Manager and the Agricultural Assistant.· 

In respect of the complaints returned by CBI the bank con-
ducted further investigation and was in a pos4tion to take 
further action in the matbet-. H{JW"evei', the bank could 
not initiate departmental action as it was ~  by the 
.cBI that it would noi be advisable to initiate departmen-
tal action against the Branch ~  either 00 the ba-sis 
of its own report or on the basis of the allegations 
brought out in tlle report of the bank's own Investigating 
Officer. The departmental action was therefore put off by 
the bank. Later on. after excbange of correspondence, 
oar agreed to let the bank: coDduot the .departmental 
proceedings against the Branch Manager and the Agri-
cultural Assistant. The bank thereafteriuued show 
~  memos to both of them and the departmental pro-
ceedings are in progress. 

A statement indicating the details of the 12 complaints toge-
ther with the present progress is enclosed (Annexure I). 

As the bank has iDitiated appropriate.ac:Uon againat ~ persons 
concerned and tbe final--action can be taken against them 
only after the court case andlor the departmental procee-
dings are completed, it is requested that the Committee 
on GCW'erIlplent Assurances (Lok ~  may kindly be 
moved to drop the auucance from the list of pending 
assurances." 

fi.2. After considering all aspects of the matter the Committee 
abI'eed that the assurance need not be pursued further. 

Memorandum No. 38: Request from Government for dropping of 
an assurance given in reply to Unstarred Question No. 1115 on 20 
July, 1982 regarding decline in investment on plants and machinery 
of projects. 

'7. Tile Oommtteee J1IIIted &at the MmIatryof lAw, 4ustice and 
CompaD:7 Aftaih MdNllll.JeDed ihrOUCh Dtpa:rtmelat -of Parlla-
JneSllI:ttr,y Alfatrs "blat 1:be .ply to the aIoreIaId quell10la may not be 
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treated as an assurance on the grounds set forth in note dated 3 
November, 1982 from the Thlpartment of Parliamentary Affairs, 
relevant extracts wherefrom are reproduced below:-

"The Department of Company Affairs have represented that 
the expression used by the Minister 'intended to give the 
factual position relating to the laying of a particular 
report on the Table of the Lok Sabha and as such ~ 

reply should not be treated as an assurance. 

They have further represented that the following facts be 
taken into consideration in favour of deletion of the 
assurance. 

In this connection, attention is' invited to Section 638 of the 
Companies Act 1956 which stipulates-UThe Central Gov-
ernment shall cause a general annual report on the 
working and administration of this Act to be prepared 
and laid before both Houses of Parliament within one 
year of the close of the year to '.'.·hich the report relates." 
Thus it would be observed that the Annual Report on the 
Working and Administration of the Companies Act, 
1956 has to be laid before the l'arliament every year as a 
Statutory requirement. While the said Annual Report fOI 
the year 198()-'81 in fu!filment of this statutory require-
ment has already been laid before the Parliament, the 
Report for the year 1981-82 has yet to be laid which ac-
cording to the provision of the Act referred to above will 
have to be compiled, with "within one year of the close 
of the year to wl;lich the report relates" i.e. by March 31, 
1983. In the reply given to the Lok Sabha Unstarred 
Question No. 1795 on 20th J,uly. 1982, the statement to 
the effect that the Annual ~  for 1981-82 was yet to 
be laid before the Parliament was only meant to convey 
the correct factual position re,garding compliance of sta-
tutory requirement since the Hon 'ble Member concerned 
had inadvertantly referred to. the Annual Report for 
1981-82 which should have been actually 19'80-81." 

The Annual Report on the working and Administration of 
the Companies Act, 1956 for the year 1981-82 will be laid 
before the Parliament in its next Budget Session. 

It may be observed that Minister while replying on the fioor 
of the House also hinted that the member perhaps refer-
red to the report for the year 1980-81 which already stands 
laid on the floor of the House as statea'oy the Mfnistry. 
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In view of the fact that the Annual Report for the year 1980-
81 has already been laid, clarification given by the Minis-
ter and also in view of the fact that the Report for the 
year 1981-82 will be laid on the Table of the House during 
the next Budget Session in accordance with the statutory 
provisions, it is felt that the reply in question should not 
be treated as an assurance." 

7.1 After considering all aspects of ,the matter and reasons ad-
vanced by the Ministry of Law, Justice iJ.Pd Compan,y Affaia's, the 
Committee agreed that the assurance might be dropped. 

Memorandum No. 39: Implementation of assurance given in reply 
to Unstarred Question No. 9963 on 6 May, 1981 regarding public 
undertakings that defaulted in depositing Employees Provident 

Fund amount. 

8. ~ their sitting held on 6 September, 1982, the Committee 
while considering the request of the Ministry of Labour for exten-
sion of time for implementation of the assurance had decided to hear 
oral evidence of the· representatives of the Ministry of Labour 
about delay in implementation of the assurance. In the meantime tlie 
asS'Urance was implemented vide S.S. No. XV, item No.6 laid on the 
Table on 5 November, 1982. Taking note of this fact the Committee 
also took note of the reasons ~  delay in implementing the assurance 
given by the Ministry in the implementation statement which reads 
as follows: 

"The information had to be collected from the field o1Rces of 
the E.P.F. Organisation. Hence the delay." 

8.1 The Committee decided not to pursue the matter further. 

9. The Chairman informed the Committee that representativea 
of the Ministries of Law, Justice and Company Affairs (Deptt. of 
Justice), Energy (Deptt. of Petrole'Um), and Civil Aviation and the 
representatives of the Ministries of Finance, Home A1!airs and 
Health and Family Welfare had met him in his room in Parliament 
House on 2 and 6 December, 1982 respectively and explained as 
follows the present position of ~ of the pending asswrances and 
the reasons for delay in the implementation of the assurances per-
taining to their respective Ministries:-

(i) In the case of assurances given in replies to USQ. No. 
4869, dated 24-3.81; USQ. No. 9713, dated ~  USQ. 
No. 1S17, dated 26-2-81; USQ. No. 663, dated 20-2-81 and 
USQ. No. 1648, dated 27-2-81, implementation statements 
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have since been sent to the Department of Parliamentary 
Mairs and these would be laid on the Table during the 

next session. 

(ii) In the case of assurances given in reply to USQ. No. 3414 
dated 13-3-81 and USQ. No. 10071, dated 6-5-81, imple-
mentation statements have been compiled and their 
Hindi versions are 'being prepared. These would be laid 
on the Table during the next session. 

(iii) Information in respect of assurances relating to USQ. 
No. 646, dated 20-2-81, USQ. No. 6959, dated 8-4-81 and 
USQ. No. 10413 dated 8-5-81 has been collected to a 
large extent and information from one source each only 
was awaited. In case complete information was not col-
lected bF the next ~  the available Information 
would be laid on the Table in the next session. 

(tv) As regards assurances given in replies to USQ. No. 2196' 
dated 3-3-81; USQ. No. 3789, dated 17-3-81; USQ. No. 
3797, dated 17-3-81 and USQ. No. 5810, dated 31-3-81, 
efforts were being made to collect the information and 
. lay it on the Table during the extension period of time. 

9.1 The IlePresentatives of the Ministries also expressed regrets 
for DOt lending in time requests fIlr extension .of time foe imple-
mentation of the assurances. Some of the representatives had how-
ever pointed out that while the Ministry had moved the Depart-
ment of Parliamentary Affairs in time for seeking extension of 
time, there was some delay on the part of the D.P.A. in making the-
~  to the CoInI)1ittee. 

, 9.2 The Chairman impressed upon the representatives of the 
lliniBtries to streamline their machinery to ensure that such lapses 
did not recur. He also suggested that when Ministries wrote to 
'D.P.A. for seeking extension; -copies of such communications might 
also be endorsed to Lok Sabha Secretariat so that the Committee 
could be kept' informed of the position in respect of such assurances. 

10. The Committee decided to hold their next sittings on 11 and 
27 January, 1963. 

The COmmittee then udjOttrtned. 
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MlNlJTIS 

SIXrli SITTING 
(1982-83) 

The Committee ~  on Tuesday, 11 January, 1983 from 15.00 

hO'W's to 15.45 hoUZ'$. 

PRES)tNT 

Shri J agannath Rao-Chairman 

MDPEas 

2. Dr. Rajendra Kumari Bajpai 

3. Shri Manoranjan BMkta 

4. Shri Sontosh Mohan Dev 

5. Shri Syed Masudal ~ 

6. ShI1 J aipal Singh ~  

7. Shri Yashwantrao Mcth.ite 

8. Shri M. N ageshwatlll'ao 

9. Prof. Narain Chand.Paramar 

10. Shri Shant",bhai :patel 

11. Sh1:i Nagina Rai 

12. Shri K. C. Sharma 

13. Shri B. D. l;iingh 

14. Shri Chhailgur Ram 

SIICBBTAltIA T 

Shri N. N; ~ C  ~  of Quutiom 

Shri J. C. M;alhotra-Senior ~  of Questions 

2. The Committee took up £OJ: consideration MeD)4l'8ndum No. 
40 re: requests received fr.om various Ministries/DepaFtulen1J1; for 
extension of time for implementation of assuran.aes pertaining to 
Second to Seventh, Sessions of SeVenth Lok Sabha . 

. 3. The Committee felt tbat eJdeDsion of time should' not be 
sought by various Ministries an.ci DepaJ,'bnents a8 a matter ot 
routine and at the same time certain princjpl. might be laid dtwn 
for consideration by the Committee of various requests received 

18 
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for extension of time for the implementation of assurances. After 
taking into account the reasons tor delay in bnplementation of 
aSliurances which M*mistries /Departments have been advancing in 
the past either through written submissions or when representa-
tives of Ministcies were called by the Chainnan of the Committee 
for explaining reasons for delay in implementation ot assurances, 
the Committee decided that assurances might be classified into the 
following, categories:-

(1) Ctttego'l'y 'A': Where the assurance pertains solely to 
tite Central subject. 

(2) Category 'B': Where assurance pertains to a matter 
which is in the COMW'r.,8Rt list and the in.formation' need-
ed for implementation of the assurance pertains partly 
to the Central Go.vernment and' partly to the State Gov-
ernmeDts. 

(3) Category '0: Where the assurance pertains to a matter 
whicb. falls purely in tbe jurisdiction of the State Gov-
ernments (Suab 8$sw;ances are given in reply to ques-
tions on State matters ~  infonnation on all India 
basis or in respect of more than one States e.g. questions 
about communal riots,. dowry d.eaths etc.) •. · 

4. The Committee were of the view that the following broad 
principles might be observed while dealing with requests for 
extension of time for ~  falliug in the above categorles:-

~  C4Wgory. ~ Noftl18l1y the-lSSunmcell ~  pertain 
solely. 1l() Central subjecta should· be implemented within 
the prescribed period of thnte moatha· ftom the date on 
which assurance is given and there should be no scope 
for seeking extensions in such cases. However, where 
the information to be fUrnished has to be collected tram 
a number of Ministries and Departments of the Central' 
Government or a number of attached and subordInate 
offices or field f01'l:Utions Oll public underta.kinp, nqueet 
for, one extension of three months miibt be agueO. to. 
Requests for more than one extension in such cases 
might be considered in depth. In such cases the ~
sentative of the Ministry may be called by the Com-
mittee/Chairman to give details of the quantum of infor-
mation already collected and the reasons for which 'it 
would take more time to collect the remaining informa-
tion. 
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(2) Category 'B': Where the concerned Ministry jDepart-
ment are not able to implement the assurance full within 
the prescribed period of three months mainly because 
part of the information which concerns the State Gov-
ernment (s) has not been received, the information per .. 
taining to the Central Government should be laid within 
the prescribed pCriod of three months in part implemen-
tation of the assurance and vigorous efforts made to 
collect the remaining information. In such cases the 
Committee might grant one or more extensions after 

, taking into account the efforts made by the Ministry to 
collect the information from the State Government (s)'. 

(3) Ca.tegory 'C': Since implementation of this category of 
assurances depends mainly on the information to be 
received from the State Governments, requests for 
extension of time for implementation of such assurances 
might be agdeed to subject, however, to the Committee! 
Chairman being convinced that sincere efforts are being 

might be agreed to subject, however, to the Committeel 
the State Governments. Where the Committee find that 
there are repeated requests for extension of time for 
implementation of such an assurance, in appropriate 
cases the Committee/Chairman might hear the represen-
tative of the Ministry in person before agreeing to grant 
the extension sought for by the Department. In the case 
of assurances of this category, Government would be 
well advised to lay the available information from time 
to time in part implementation of the assurance so that 
the Members can make uSe of the available information 
during discussions etc. 

S. The Committee desired that Memorandum No. 40 might be 
recast after categorisation of the 8SS'Urances according to principles 
laJd down by them and indicating how many extensions have pre-
viously been sought in each case. 

·8. The Committee decided to hold their next sitting on Thurs-
day, 27 January, 1983. 

7. The Committee then adjourned. 



MINUTES 

SEVENTH SITTING 

(1982.83) 

The Committee met on Thursday, 27 January, 1983 from 11.00 
hours to 12.30 hours. 

PRESENT 

Shri Jagannath Rao-Chairman 

MEMBERS 

2. Shri Manoranjan Bhakta 

3. Shri Syed Masudal Hossain 

4. Shri Jaipal Singh Kashyap 

5. Shri Yashwantrao Mohite 

6. Shri M. Nageshwararao 

7. Prof. Narain Chand Parashar 

8. Shri Shantubhai Patel 

9. Shri Nagina Rai 

10. Shri K. C. Sharma 

11. Shri B. D. Singh 

12. Shri Chhangur Ram 

SECRETARIAT 

8hri K. K. Saxena-Joint Secretary 

Shri N.  N. ~C  Examiner of Questions 
Shri J. C. Malhotra-Senior Examiner of Questions. 

2. The COlTllllittee took up for consideration Memorandum 
No. 41. 

Memorandum No. 41 : Request from Government for extension of 
time for implementation of assurances pertaining to various 
Sessions of Seventh Lok Sabha. 

3. The Committee considered, in the Ught of guidelines decided 
by them at their ~  held on 11 January, 1983. the 88 pending 
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8ssurances of variO'US ses"ions of Seventh Lok Sabha pertaining to 
-the Ministries of Agriculture, Chemicals and Fertilizers, Commerce., 
Communications and Civil Supplies (Details given in Annexure 
TI). The observations/recommendations made by the Committee 
.seriatim were as under: 

3.1 61. Nos. 4, 8, 10,  16, 24,  25, 32, 3'7 to 42, 45 to 50,  53, 55 to 62, 
M, 86i ea: to 7'1, 74, 77 to· stZ, 8S and g,7: The Ccm:unLttae decicied that 
in the case of the following assurances, the repre&eJ:rtatives of the 
Ministries might be called to ~ before the Committee to ex-
plain the reasons for not seekiftg eX'tenston of time for implementa-
tion of the assurances and/or ex.plaiaing the present position re-
garding implementation of these assurances: 

(a) Ministry of Agriculture 

Assurances given in reply to': 

(i) USQ 1729 on 19-7-1982 
(U) USQ 3604 on 2-8-1982 
(iii) USQ 4518 on 9-8-1982 
(iv) USQ 105 on 17-8-1981 
(v) USQ 5616 on 29-3-1982 
(vi) USQ 6909 on 5-4-1982 
'(vii) USQ 2497 on 26-7-1982 

'(b) Ministry of Chemicals and Fertilizers 

Assurances given in reply to: 

(i) USQ 238 on 24-11-1981 
(ii) USQ 1506 on 2-3-1982 
(iii) USQ 2556 on 9-3-1982 
·(iv) USQ 3504 on 16-3-1982 
(v) USQ 5922 on 30.3-a82 
(vi) USQ ~ OD 3-a..lM 

iCc) Mmim"y oj Commerce 

Assurances given in reply to: 
(i) USQ 3036 on 12-3-1982 
(ii) USQ 5584 on 26-3-1982 
(iii) USQ 8J.94. on la:.4-1I82 
(iv) USQ 9331 on 23-4-l982-
(v) USQ 8206 on 16-4-1982 
(vi) USQ 9351 on 23-4-1982 
(vii) USQ 42'73 on fJ..&.198! 
'fYW) USQ. m3' on lJ;.8.1982 
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(d) 'Mimatry of COtRfIt''''ietItiom 
Asrurances given in reply to: 

(i) IJSQ.5022 em ~  

(ii) USQ 1413 on 2-3-1982 
(iii. U9Q 1439.on 2-3--1982 
(h1 USQ 2644 oat-3-11l82 
(v) USQ 269'8 on ~  

(vi) USQ 5914 on 30-3-1982 
(vii) USQ 4732 on 23-3-1982 
(viii) USQ 8693 on 20-4-1982 
(ix) USQ 766 on 13-7-1982 
(x) USQ 796 on 13-7-1982 
(xi) USQ 28M on 27-7-1982 
(xii) USQ 2875 on 27-7-!.982 
. (xiii) USQ 3853 on 3-8-1982 
(xiv) USQ 3943 on 3-8-19&2 
(xv) USQ 4761 on 10-8-1982 
(xvi) USQ 4938 on 10-8-1982 
(xvii) USQ 4940 on 10-9-1982 
('tviii) USQ 4895 on 10-8-1982 

(e) Ministry of Civil Supp.!ies 

Assurances given in reply to: 
(i) USQ 1748 on 27-2-1981 
(ii) USQ 3477 on 13-3-1981 
(iii) USQ 47t>4 on 21-12-1981 
(iv) USQ 6.825 on 5-4-1982 

3.2 S1. Nos. 17 and 26: The Committee decided that representa-
tives of the Ministry may be asked to appear before the Chairman 
of the Committee to explain the present position and the reasons 
for delay in implementation of these assurances. 

3.3, S1. Nos. 1, 2, 3. 5, 6, 7, 9, 12,  13,  15, 18, 19, 20,  23,  28, 29, 30, 
31, 33, 34, 44, fA, 63,  65, 67, 83 and 86: The Committee noted that in 
the case of these assurances, implementation statement had been 
compiled by the concerned Ministries. The Committee desired that 
these implementation statements might be laid positively in the 
ensuing session of Lok Sabba. 

3.4 S1. Nos. 11, 14. 21, 22, 27, 35,  36, 43, 51, 52, 72, 73, 75, 
76, 84 and 88: The Committee agreed to grant extension of time for 
implementation of these assurances. The Committee hoped that the 
Ministries concerned would be able to implement the usurancet 
within the extensions now being granted. 
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The Committee further desired that in the case of Sl. Nos. 2-1, 27, 
43, 72, 73, 76 and 84 if it was not possible to lay the entire information 
immediately, the feasibility of laying the available information m 
part implementation of the assurance might be considered. 

4. The Committee decided to hold their next sitting on Wednes-
day 9 February, 1983, to hear the oral evidence of the representa-
tives of the Ministry of Communications. 

The Committee then adjourned. 
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EIGHTH SITTING 

(1982-83) 

The Committee ~  on Wednesday, 9 February, 1983 from .~ 
to 12.30 hours. 

~ .• ' , 
',' 

PRESENT 

Shri 'Jagannath' ~C  

MEMBas 

2. Shrt Manoranjan Bhakta 

3. Shri Jaipal Singh Kashyap 

4. Shri Yashwantrao Mohite 

5. Shri M. N ageshwararao 

6. Prof. Narain Chand Parashar 

7. Shri Shantubhai Patel 

8. Shri N agina Rai 

9. Shri B. D. Singh 

10. Shri Chhangur Ram 

SECUTARIAT 

Shri K. K. 5axena-J'oint Secreta.f'II 

Shri N. N. Mehra-Chief E.=miner of Que,tWnl. 

Shri J. C. Malhotra-Smior E.1;aminer of Queltio"". 

WlTNBSSES Ex.umr1;) 

Shri S. K. Ghosh, Secreta.ry, Minietry of Commu:n.iCGtionl. 

Sllri S. N. Sinha, Secretary, . P .t T BOfIrd Mln/my.of 
ComnumicatiOftS. 

Shri D. K. Singh,' Deputy Director GenerCll (Ponol), 

Minhtry qf CommunicatiOM. 

2. The Committee took evidence of the representatives of the 
Ministry of Communications about 18 pending assurances pertain-
ing to that Ministry given during the various sessions of 'the Seventh 
Lok Sabha. 

6g 
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At the outset, the Chairman clr.ew attention of the witnesses to 
the provistonl of Direction 58 of the Directions issued by the 
Speaker, Lok Sabha under the Rules of Procedure and Conduct of 
Business in Lok Sabha. 

3. The Chairman poin*, o\l1: .,tbe np'esentatives of the Min-
istry that the Committee had *" ~ the officers of the Ministry to 
appear before the Committee to explain the reosons for delay ~  im-
pl .. utDtatioa .ef 1be8l881'8Raea 8111 888uranoee were pending 1iibout 
which the Ministry had not even sought timely ext8llBion fliftime 
for their implementation. 'Dlttt ..cwnnan expressed displeasure of 
the Committee ever the inactiOD of tI\e ~ jn. ~ rc&ard.. 

Giving an example, the ~ referred to assurance given 
in reply to Unstarred Question NQ. JOa2 QP ~  o.cUlW, ~  and 
pOinted out that the last extension S04-&ht by .~ ~  was upto 
22 January, 1983 but the Ministry had neither im'plemented the 
assurance nor sought further extension Cif. time 'before the date 
,on which extension sought earlier bad .elIpired. The .Chairman fur-
ther pointed out that the ~  sought -extensicms tln five 
. occasions but their requests for extensiens kad heeD received late 
by the Committee. 

4. The representative of the Ministry '81:1Bmttted that the Min-
trotry had to &PpJy for extension of time 'tlarwP tIDe Depar.tment of 
Parliamentary Affairs. In' many ~ . the Ministry had sent the 
communication for extension of time to that Department within the 
. stipulated time but tberemigbtbe a few eases in which some 
delay had QQCWftld. He ~  ~  that, ia future, the 
Ministry would ensure tliat ~ ~ ~ fo].' ~  of time were 
sent to the Department of Parliamentary Affairs suffioCiently earlier 
because that Departm_t .u.o .~ Q 'lew days time to make the 
formal requeat to the CQJnmittee. The l'ep.rNelltat4ve Qf the Min-
istry furtbea-stated that a detailed circul$r wo\lld be issued to all 
, . ~ il'l ·t'be Mlnistry laying down the definite time schedule 
. and it would be ensured that if app1ications for extension of time 
were not made in time, ~ concerned. pe'SQO WBS .held responsible 
10 that there mi1ht not be lapses like this in future. He further 
clarified thN ~ a tais ft/IIIIIM were issued a couple of years 
back ~  the ~ of .,giving due. at_tiQll to this 
matter but -what 'happened was that the concerned officer in ,tl!.e 

--P&T Board had joined recent1.y and hb,Department.had flliled to 
acquaint him with the information regarding" the directions issued 
earlier. That officer would personally look into these . cases 
,-hereafter. 
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The Committee Jelt that the position as ."q,lJIIhted by 18 ....... 
sentativc of the Ministry was rather elusive. The Committee made 
it dear that the Ministries were duly bound to implement the 
assurances given by their Ministers in the Par1.iament and If they 
failed to give due attention. the Committee would have to lillte i 
serious view. The representative of the Ministry submitted that 
the Ministry were fuily conscious of the supreme importance ot 
Parliament. However, for irpplemeritation ot -certain asSurances, 
they had to get the detailed information from various' CirCles and 
it for some reason or the other that could not be done within the 
stipulated period of three months, they had to ask for extension. 
'flie Ministry were also aware thai extensions could not be asked on 
frivolous ~  or as a matter of course and in future they wOuld 
ensure that every possible step was taken to implement the 
assurances given by their Minister without any avc:;ldable delay. 

6. As regards delay in the implementation of assurance given 
In reply to Unstarred Question No. 5022 dated ~  the repre-
sentative of the Ministry explained that. while the information 
about the natfibel' of Gazetted posts for Scheduled Tribes kept un-
filled and dereserved had been collected, it was foutld that instruc-
tions about de reserving of JJ()sts' Bt\d ftillng up of ~ vatlaneies had 
J'lot beeh correctly folloWM in certain respects aJ'ld aetiOn was being 
taken to remedy the situation whereafter the implementation state-
ment would be laid on the a'able. 

1'he Committee pointed out to the witnesses that in the question 
asked in the House the information sought was about the posts kept 
unfilled and deresetved and the reasons therefor and this informa-
tion had to be given as obtaining on the date on which the question 
was asked. ~  about action taken to correct the laruna 
detected during the course of collecting the requisite infotmation 
was not asked for in the question. Therefore, subsequent action 
taken by the Minister in the matter was not requind. for the pur-
pOse of implementation ot the assurance. Morebver, if inionnation 
was laid on the Table after rectification of the position, that WOuld 
.. separate departthefltal etic:tn ~  of the ~  to 
be '\Yen for il'llpiiftiehtltieft of ~ tisutll'ftft. ~  *"* at 

~ 1!Jeen 1ft.,.. dtffteulty in furillthing the requisite tnforlaatiert _ 
haft ~ any ti!Ileuttt ill temtstdflg *' ~  iMJirnailhM .., 
aetton waulti be UtlIen· ".iMt the 6IIt!er cmteirtiM fil Mt Iftdiai 
tbt .requfIit8 blljltlfDattOii ill· &e, .... lapsS...... of tilt ....... 
I6bJ ... tblt ...... IDe ...... of .~ ., tilt """t 
at Ure tim' of Wt'ft11l1J tllflr .lftfJl8al etnRtlenttal .-pe!'tIIl 
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The C ~ d¢ed that the assurance might be implemented 
w{thout allY further -del8\V. 

7. Regarding implementation of the assurance in respect ol 
USQ. No. 5914 dated 30 March, 1982 about telephone bills of Secre-
.taries and Joint Secretaries of various Ministries during 1979-80 and 
1980-81, the representative of the Ministry stated that the informa-
tion had been received from all Ministries except the Department of 
Steel and it would be laid on the Table as soon as that informa-
tion was received. Asked as to why such information could not be 
maintained by the Ministry of Commw>-ications itself. the Com-
mittee were informed that the information collected from various 
Ministries 'would be more authentic as the officers concerned might 
have made calls from other telephones .also and there could be 
changes in the telephones allotted to the concerned 'officers. The 
Committee's suggestion that the infoI'II\ation as maintained by the 
Ministry of Communications could be circulated to the Ministries 
concerned asking them to vouchsafe the same within a reasOll4tble 
period and after that the same could be laid on the Table was 
,agreed to by the representative of the Ministry. 

8. The Committee ~  informed that out of 18 pending assur-
ances, 14 assurances had since been implemented and sent to De-
partment of Parliamentary Affairs for being laid on the Table 
.during the ensuring session and two more assurances had been 
partly implemented subsequently. 

The Committee were informed of the dates on which implemen-
tation statements about 16 assurances were sent to D.P.A. for being 
laid on the Table. The Committee noted that in one case the state-
ment had been sent before the commencement of the last session 
but it had not yet been laid on the Table. The representative of the 
Ministry e}:plained that the stencils of the statement had not been 
cut properly and due to that copies sent to D.P.A. were defective 
and fresh copies had to be sent to DPA' again. The Committee 
desired that papers sought to be laid before Parliament should be 
carefully checked by some responsible person so that such situations 
did not recur. 

9. The Committee also noted that some of 'the implementation 
'statements had been sent to D.P.A. before 27-1-1983 when the Com-
mittee had taken a decision to call the representatives ()f the 
Ministry. Had the Committee been kept infonned by the' Ministry 
·thefaets would have been available to the Contmittee when it ~ 

sicieredthnse pending assuran,*. The Committee' desired that 
whenever Ministry sent bnplementation statements to Department· 
4()f Parliamentary' Aftairs, the Lok Sabba Secretariat should also be" 
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informed 80 that the Secretariat had latest information regardinc 
implementation of the assurances w"flen the matter comes up ~ 
fore the Committee. The Committee also reiterated that one oftlcer 
in the Ministry might be made responsible for the implementation 
of the assurances 80 that delays could be avoided. 

The Committee then adjourned. 



MINUTIS 
NINTH &1ITTING 

(l ..... J 
!he Comfnittee met on Satutda:y, 2ft May, 19a! fr6in n .• ' hours 

to 11.045 hours. 

PRESENT 

Shri Jagannath Rao-Chairman 

MEMBERS 
2. Dr. Rajendra Kumari Bajpai 
3. Shri Sontosh Mohan Dev 
4:. Shri Jaipal Singh Kashyap 
5. Shri Yashwantrao Mohite 
6. Shri M. Nageshwararao 
7. Shri Shantubhai Patel 
8. Shri Nagina Ral 
9. Shri K.. C. Sharma 

SECIlETAlUAT 

Shri K. K. Saxena-Joint Secretary 
Shri N. N. Mehra-Chief Examiner of Questions 
Shri T. S. Ahluwalia-Senior Legislative Committe Officef' 

2. The Committee took up for consideration Memoranda Nos. 
4:2, -ta, 44 and 45. Observatioris/recommendations of the Committee 
on the Memoranda were as under: 

Memorcr.ndum No. 42: Request from Government for dropping of an' 
assurance given in reply to Unstarred Question No. 5574 on 30 
March, 1981 regarding Government Accommodation for the 
staff of Lok Sabha and Rajya Sabha Secretariats. 

I. The Committee noted that the Ministry of Works and Hous· 
ing (Directorate of Estates) had requested through the Depatt-
meat of Parliamentary Affairs that the assurance might be droppect 
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.on the grounds set forth in their note dated 8 December, 1982, 
~  extracts wherefrom are reproduced below: 

"On the advice of the Lok Sabha Secretariat to the effect 
. _. that 4t accordance . with the well established practice 
the matters which fall under the jurisdiction of Speaker 
do not come before the House either through questiona 
or d\.l.ring any discussion Or debate the Ministry have 
represented that the Committee on Government Assu-
rances be moved to drop this assurance from the list of 
pending assurances, 

The view of non-availability of this infOl'IMtion with the 
Ministry it will not be possible for them to implement 
the assurance. . 

The Lok Sabha Secretariat are requested to place the facts 
before the Committee with the request that they may 
kindly agree to deletion of the assurance." 

i.1 After considering all aspects of the matter and reasons 
advanced by the Ministry of Works and Housing, the Committee 
agreed that the assurance might be dropped. 

Memorandum No. 43: Request from Government for dropping of 
an assurance given in reply to Unstarred Question No. 114 on 
20 November, 1978 regarding shifting of Central Government 
Offices from New Delhi. 

~ :rIle Committee, at their sitting held on 6 September, 1982, 
~  ~ .  the request of the Ministry of Works and Hous-
iIJi for dropping of the assurance given in reply to Unstarred 
QUt;!stion No 114 dated 20 November, 197& about shifting of Central 
Government Offices from New Delhi, had decided as follows: 

"The Ministry of Works and Housing might be asked to 
furnish a statement indicating whether. any otftces had 
actually been shifted outside Delhi till 20 November, 
1981 and whether there were any further proposals In 
this regard. The Committee also desired that information 
so far collect"d by the Ministry of Works and Housing 
. in this regard might be laid on the Table of Lok Sabha 
during the next aeasion." 

4.1 Accordingly, the Ministry of Works and ~  (Directo-
rate o! ltstates) were· requested to furnish the requisite infonna-

a tion for befng placed before the Conunittee. The reply received 

~ ~. 
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from the Ministry is reproduced below: 

"The undersigned is directed to refer to Lok Sabha U.O.N.O. 
12114162-Q(CGA) dated 21st September, 1982. on the above 
subject and to enclose a list indicating the names of Cen-
tral Government Offices which were shifted outside Delhi 
prior to 1962-63 and after 1962-63 (Annexure-III). 

As regards the laying of the information collected by this 
Ministry, it may be stated· that certain information 
regarding the details of the accommodation occupied by 
various 'Central Government Offices was collected by 
this Ministry for the purpose of preparing a note for 
Secretaries' Committee constituted for, the' purpose of 
considering the proposal for recommending the offices-
to be shifted from Delhi. The information thus collected 
has been compiled and consolidated statement is for-
warded herewith as desired by the Lok Sabha Secretariat 
(,Annexure-IV) . This  information, hiowtWer, does not 
contain the number of employees working in these 
-organisations. 

In this context, it may also be stated that as per the direc-
tions given by the CCA, the question of shifting of Gov-
ernment Oftlces out of Delhi was required to be considered 
by the Secretaries' Committee and the recommendationa 
of the Secretaries' Committee were to be brought before 
the Cabinet Committee. Accordingly, after undertaking 
the detailed. exercise, a comprehensive note was prepared 
for the ~  of the Secretaries' Committee and 
submitted to the Cabinet Secretariat on 27th November,_ 
1981. The Secretaries' Committee considered the pro-
posal on 4th September, 1982 and recommended that 
various Ministries and Departments of the Government 
of India be requested to indicate a list. of offices which 
could conveniently ,be shifted out of Delhi. Accordingly, 
action is being taken to obtain the information from 
various Ministries and Departments. 

As already intimated vide this Ministry's O.M. of even 
number dated the 6th February, 1982 a final decision 
regarding shifting of offices will take a long time, as it 
involves a number of practical difficulties which are-
likely to come up in this regard. It is, ~  requested' 
that the Committee on Government Assurances may be' 
apprised of the position and requested to drop this assu-
rance . as has been done in case of assurance given UP 
reply to Unstarred Question No. 2887."· 
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4.2 The Committee noted that a request from the Government 

for dropping of assurance given in reply to a similar Unstarred 
~  No. 2887 on 12 March, 1979 regarding shifting of Central 

Government Offices out of Delhi had already been agreed to by 
the Committee (1981-:82) at their Sixth Sitting held on 29 October, 
1981 vide Minutes of that sitting contained in Third Report of tlle 
Committee (19&1-82) (Seventh Lok Sabha). 

4.3 After considering all aspects of the malter, the Committee 
agreed that the assurance might be dropped. 

Memorandum No. 44: Implementation of assurance given in reply 
to Unstarred Question No. 9573 on 4 May, 1981 regarding ~ 

phone arrears and Unstarred ~  No. 3370 on 8 September .. 
1981 reg:rrding arrears of Telecommunication Wing. 

5. The Committee, at their sitting held on 6 September, 1982, 
while considering the request from Government for approval of. 
the form. of implementation of the assurance given in reply to 
USQ. No. 9573 on 4 May, 1981 regarding telephone arrears and USQ 
No. 3370 on 8 September, 1981, regarding arrt::clrs of Telecommuni-
cation Wing had observed as follows: 

"The Committee felt that, since the Ministry of CommunI-
cations were in a position to furnish the rrumber of 
persons from whom Rs. 10,000 or more were outstandUtg, 
they should also be in a position .0 furnish the n.me. 
of those peI'lilons. The Conunittee observed that in order 
to implement the assurance fully the Ministry of Com-
munications might furnish in the implementation state-
ment a list of names of persons ~  with the amount 
due from each person in those cases where outstanding 
dues were Rs. 10,000 Or more and the steps taken to 
realise the same." 

5.1 The views of the Conunittee were brought to the notice of 
the Ministry of Communications through Fifth Report of the 
~  presented to the House on 2 March, 1983. 

5.2 The Committee noted that in the meantime statements in 
implementation of the two assurances were laid on the Table of 
Lok Sabha on 11 October, 1982 vide s.s. Nos. XIV /1 and vm/I. 
The Committee also noted that the Ministry of Comm'lUlications 
had thereafter represented follows: 

"Kindly refer to paras 2 to 4.2. of the Minutes of the SEocond 
sitting of the Committee on 6-9-1982 dealing with the 
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implementation of Assurances given to ~ Sabha in 
reply to USQ No. ~  on 4-5-1981 $lld USQ. No. 3370 on 
8-9-1981 regarding telephone arreJl's. 

The aforesaid assurances have already been implemented on 
25-S-1982 and 18-8-1982 ~  on the analogy .of 
the advice given by the Senior Executive Officer (Rajya 
Sabha Secretariat) in ~  of a similar question tabled 
in Rajya Sabha. While so implementing the assurances 
it was stated that it would be difficult to furnish the 
names of the individual subscribers and amount due in 
eaeh case ~ view of the large number of cases, but we 
could give the information if desired in respect of a 
pa.rticular INbscriber. 

It is seen that the present deliberations ef the Committee 
were with reference to OUr earlier request for approval 
Qf the proposed form of implementation. We are' not 
sure whether the fact that these Assurances already stand 
implemented in the form in which it was possible for 
the Department to furnish the information was brought 
to the notice of the Committee.' 

If the Committee had taken note of this fact also and still 
desire to have the information, the entire exercise of 
collecting the information from all the Units throughout 
. India would have to be undertaken because in the . first 
instance we had asked for only the number of cases in 
view of the labourjnvolved in collecting the information 
regarding the names and other details of the subscribers. 
Moreover, with the passage of time the entire position 
would have changed. As the records of the Department 
. are being up-dated with the payments and isS'\le of bills 
every month, it ~  not be practicable to furnish the 
information as it ~  on 31-3-1982 and 1-2-1981 res-
pectively. At best, we would furnish the latest informa-
tion if so, desired. 

We would however, once again appeal to the Committee to 
reconsider their direetive keeping in view the consider-
able labour and efforts inwlved in collecting the infor-
. matian from the records of over 2 lakhs subscribers at 
D.t;llhi end over 20 lakhs throughout the eountry." 
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5.3 Af:er considering all aspects of the matter and reasoDI 
advanced by the Ministry of Communications, the Committee felt 
that as the implementation statements have already been laid on 
the Table, Members concerned who had asked the questions could 
seek further details through follow up questions if they so desired. 
The Committee, therefore, . decided not to pursue the matter 

further. 

Memo'randttm No. 45 : Oral evidence of the representatives of Minis-
tries in connection with implementation of aBsurances pertainfng 
to various Sessions of Seventh Lok Sabha. 

6. The Committee, at their sitting held on rr January, 1983 bad 
decided to call the representatlWB of the Ministries of Agriculture, 
C ~ and Fertilizers, Commerce, Communications and Civil 
Suppliea tI) appear before the Committee to explain the reasons 
for not seeking extension of time for implementation of certain 
assurances and for explaining the present position regarding imp18-

~  of those assUhrtees. AB cJtoctded by the Committee, the 
repL'eSentatives of the Ministry ot Communications had appeared 
first before the Committee to give oral evidence at their sitting 
held on 9 February, 1983. fI'he Cottlmittee noW that ih the mean-
time a number of assuranees about whieh repreaentativea of Ule 
Ministry were to be called to appear in person had been imfle-
mented. Thus in respect of the remaining Ministries only a few 
8BS'Urances still remained to be implemented. 

6.1 Tatting note of the fact that the term of the Committee wu 
expiring very shortly. the Committee decided that the question ot 
calling representatives of the Ministries concerned might be CODII-
dered by the next ~ when coutituted. 

7. The Committee then coilstaeted ~ dtaft Sttth Report and 
adopted the same. However. taking note ot the faet that the term 
of the Committee would exp1t16 Wore iihe ~  of the 
next Session of Lok Sabha, the Committee tIIteldlMl tIat till Report ... 
mtfht tilt placed '*fore the .l\eKt Co1Dlll1ttee __ coMtt ...... 



ANNEXURE-III 

(Vide para 4.1 of Minutes dated 28 May, 1983) 

Staterneh.t ,howing offices which were shifted OUtside Delh4 as 
a result of general policy of the Government prior to 1962-63. 

NaTrW! uf the OjJices 

1. Western Command 

2. Chief Inspector of EXplosives 

3. Indian Bureau of Mines 

4. I.A.S. Training School 

5. Deptt. of Archaeology (Partly) 

6. Directorate of Marketing and Inspection 

7. Office of the Salt Commissioner 

Pta.ce where 
,hifted to· 

Simla 

Nagpur 

~

Mussoorie 

~

-do-

Jaipur 

Some offices were also shifted by the Ministries/Departments 
concerned outside Delhi for administrative and cogent reasons of 
their own accord. 

Statement showing offices. whi.ch shifted outside Delhi after 
1962-63. 

Na:me of the OtJice.s 
., 

1. Bhakhra and Beas Dam Design Dii-ectorate 

2. Exploratory Tubewells Organisation 
(Deptt. of Agriculture) 

3. National Mineral Development 
Corporation Limited. .. 

4. Floods & Bridges Dte. of the Research Design 
and Standards Organisation (M/O. Railways) 

5. Khadi and Village Industries Commission 

6. Fertilisers Corporation of India (Part) 

80 

Place where 
.h.ifted to 

Nangal 

Faridabad 

-do-

~  

--do-

Mostly to 
Gorakhpur 
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Name of the Offices 

7. Regional Iron and Steel Controller 

8. Publication Division (Part), Min. of I " B 
Faridabad 

-do-
9. Oil and Natural Gas Commission 

10. Office of an Additional Chief 
Engineer, CPWD 

11. National Sample Survey 
Directorate (Part) 

12. Directorate of Plant Protection 
Quarantine and Storage (Deptt. of 
Agriculture) 

13. Distribution Section of the 
Deptt. of Tourism 

Mostly to 
Debra Dun 

Initially to Nagpur 
. and then to Bombay 

Faridabad 

-do-

..... 
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MINUTES 

FIRST SITTING 

(1983-84) 

The Committee me on Thursday, 7 July, 1983 from 11.00 houre 

to 12.00 hO'UI'S. 

PRESENT 

Shri Sontosh Mohan Dev-Chainnan 

2. Shri Bheekhabli 

3. 8hii YaBhwantrao Mohite 

4. Slui M. Nageshwararao 
5. Prof. Narain Chand Parashar 

6. Shri Ram La} Rahi 

7. Shri N'lgina Rat 

8. Shri naulat Ram Saran 

• 9. Shri K. C. Sharma 

SII:UTAJUAT 

Shri K.. K .. SUena-Jbint ~ 

BhrtN. N. Mehra-Chief E=minoeri of Que.donB 
Shri J. C. Malhotra-.$eniO'l" ErOmiMr of Questions 

2. A\ tile O\tbtet, ate Chairman welcOmed the Members and til 
his InaUgurai A'ddresisgafta brief aeeount Oftb origin, ~ 
and working of the Committee on Government AssurInee. 
(Annexure-V) . 

3. The Committee then considered their drllft SixthRepolt and 
adopted the same. The Committee authorised the Chainnan to 
present the Report during the ensuing Session of ParUlUDlbl 

4. The Committee then took Up for COhS!deratf6n Memoranda 
Nos. 46 and 47. Observations/ranmewda.ttoili of 'tie 'COmmittee-
on the Memoranda were as ~ 
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MemO'l"a;ndunn No. 46: Calling of the representatives of Ministries 
for oral evidence in connection with implementation of assur-
ances pertaining to various sessions of Seventh Lok Sabha. 

5. The Committee noted that the last Committee (1982-83), at 
their sHting held on 27 January, 1983, had. decided to call the repre-
sentatives of the Ministries of Agriculture, Chemicals and· Fertilizers, 
Commerce, Communications and Civil Supplies to appear before the 
Committee to explain the reasons for not seeking extension of :time 
for implementation of certain assurances and for explaining the 
present position regardingimplemenitation of those assurances. The 
Committee also noted that the representatives of the Ministry of 
Communtications had already appeared before !the last Committee to 
'give oral evidence at their sitting held on 9 February, 1983. The 
Committee further noted that a number of assurances, about which 
the representatives of the Ministries were to be called to appear 
before the Committee, had been implemented in the meantime and 
only a few assurances in respect of the remaining Ministries remained 
to be implemented. . 

5.1 The Committee also noted that in respect of ~  Ques-
tion No. 2556 dated 9-3-1982, the Ministry of ChemiJcals and Fertilizers 
had sent the Implementation Statement to Department of ParHa-
mentary Affairs on: 16 June, 1983 for being laid on the Table of the 
House during the ensuing Session. The Ministry of Food and ~  
Supplies, had also sent a copy of the Implementation Statement in 
respect of Unstarred ~ No. 6825 dated 5-4-1982 which would 
be laid on the Table of Lok Sabha during the ensuin.g Session. 

5.2 The Committee decided to hear the oral evidence of the 
representatives of the Ministries of Commerce, Agriculture and 
Food and Civil Supplies in respect of the following pending assur-· 
ances at their next mttlng to be held between 12 and 14 September, 
1983, provided these assurances were not implemented in the 
meantime: 

(a) Ministry Of Commerce 

Assurances given in reply to: 

(1) USQ. 3036 on 12-3-1982. 

(it) USQ. 5584 on 26.3-1982. 

(iii) USQ. 8194 on 16-4-1982. 

(iv) USQ. 9331 on 23+1982. 
(v) USQ. 9351 on 23.4-1982: 

(vi) USQ. 5223 on 13-8-1982. 
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(b) Mini8try Of Agriculture 
.AJ8ur8DlCf!S given in reply to: 

(1) USQ. 105 nn 17-8-1981. 
(li) USQ. 6909 on 5-4-1982 (Partly implemented). 

(c) MiniSt1"1/ of Food and Civil Supplies 

Assurances given in reply ·to: 
(i) USQ. 1748 on 27-2-1981 (Partly implemented). 

(li) USQ. 3477 on 13-3-1981 (partly implemented). 

Memo1'4ndwm. No. 47: Assurance given ,in reply to Unstared Question 
No. 7065 dated 12 April, 1983 relating to "Polley for appointing 
LPG Dealers. 

~ 6. The Committee noted that the Government had given an 
assurance in reply to part (b) of Unstarred Question No. 7065 dated. 
12 April, 1983 relating to "Policy for appointing LPG Dealers" that 
State-wise details of LPG distributorships awarded by the Oil Com-
panies were being collected and would be laid on the Table of the 
House bu.t on the reverse of the reply to the Hindi version, Ministry 
of Energy (Deptt. of Petroleum) had appended a Sltatemen!t which 
gave details of the information sought in reply to part (b). As the 
original notice of the question was in Hindi, 1I1e Hindi version of the 
reply was normally to be treated as authentic and included in the 
original version of the Debates. 

6.1 The Committee further noted that the Ministry of Energy 
(Deptt. of Petroleum) through a communtcation dated. 14 June, 1983 
had requested as follows: 

• " .. that since conftrmed figures showing State-wise break-up 
of lthe LPG distributorships awarded as on 31-12-1982 were 
not available, it was thought fit to give an assurance on 
this part. However, an unconfirmed statement was enclos-
ed with the main reply (Hindi version) by the Hindi 
Section through over sight. 

Lok Sabha Secretariat (Editorial Branch) is requested kindly 
to remove the above statement from the Hindi version of 

the answer to the subject question. 
Expeditious action is being taken to implemelllt the assurance 

given 10 the Ink Saba 111 reply to part (b) of the question. 
The Lapte is regretted." 
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6.2 The Cammittee observed that the lapse on the part of the 
Ministry was rather a serious one. ~  Miriistry had to ltake due 
care to ensure that replies to questions sent to Lok Sabha Secretariat 
were free from mistakes. The Committee further observed that the 
contention of the lViinistry that .he satement enclosed with the Hindi 
version was an unconflnned one, was not free from doubt. The 
whole thing gave. an impression that the Ministry had 'the required 
information with them but they had not taken ,the matter seriously. 
In any case the ~  had not takeri dUe care Ito properly check 
the reply being given to the question. The Committee decided 
that the representative of the MiniStry might be ~  to appear 
before them to explain the position. 

7. The Chairman ~  the Colhmlttee that representatives 
of Ministries ~ Energy ~  of Pettclleuin), Law, JUstice 
and Company Mairs and Finance have been called on 8-7-1983 to 
explain to him the 'reasons for lelay in implementation of the follow-
ing ~  and in some cases reasons for not applYing for eXten-' 
sions in time: 

I. ~  . ~  ~  on Demands 
for Grants-Minisry ofPetro!eum) 

2. uSo,No.g6sg .~ . ~  ~  on 
ofttcral and rion-official deleptiont lent abrdad, 

3. USQ. No.8B4 ~  ~  re :kpendlture in-
Cttrric1 by Go emment on fordjn to\ll'l ofprivate 
individuala . 

Mi,,;s! I Y cf FJ (fH 1f'I)I'. ' 
!1etroleum) 

Ministry of Finance 

Do. 

•. USQ.NO.2060 dated 118-G-1977 re-Lawyerlr.tnX'e- ,Min;.trypfl,.a"JUltice and Com-
senting Central Government and Union Yen-tto- PlIny :A1IIttri 
riel in Oourts. 

~. .~ . 3973 dl1tedl9:7-I,977 re: AdvoCate! 
WIIom OoW!i'riment paid lb. onelid1h ormoreft!e. 

6. USQ,No.8S19 dateci 24-4-197gre: Challan. for 
DeJJunding Dowry and Child M<uTiage, 

The OOiiW!tfet- ~  ~ . 

no. 

no. 



ANNEXURE V 

(Vide para 2 of Minutes dated 7 July, 1983) 

Inaugural acLdre8!by Shri Sontosh Mohan Dev, Chairman, Comm'it-
tee on Government Assurances, Seventh Lok Sabha (1983-84) at the 

sitting of Committee held on 7 July, 1983. 

Friends, I have great pleasure in ~  you all to this first 
sitting of the newly-constltuted Committee on Government 
Assurances. 

2. Although most ~ us are well familiar with the scope and func-
tioning of the Committee, yet for the benefit of some new memben 
who have joined this year, I would like to give here in brief the 
scope under which we are to function. 

8. As you are aware, Ministers, while replyiIlg to Questions in 
the House or participating in discussions on Bills,' Resolutions, 
Motions etc., sometimes give assurances, undertakings or promises 
either to consider a matter, take action or f·urnish information to the 
House later on. In 1949, the Government for the first time, made 
arrangements to extract such assurances from the proceedings and 
to report to the House action taken on them from time to time. 
There was still no machinery of the House as such to ascertain 
....... all the uaurances give by the Ministers on ~ floor Qf 
the House had been extracted and implemented and if 80, to what 
extent and in how much time. 

4. Prior to 1953, ~ was left entirely to an individual Member to 
watch, the progress of implementation of the asslUanc:es. Obviously 
a ,Member could not be expected to keep an eye on everything that 
was said ,or promised in the Chamber. The ~~~  of this 
Committee has not only ~  easing the problems of the Mem-
bers :but has also helped in expediting implementation oJ. the R$sur-
~ .;gfveQ. .on .the 1100r of theHouse. The Committee, over the 
,'ear"" has proved to bean effective instrWAent in ~ ~
tion of the assurances in letter and spirit. 

6. I may mention 4ere that the first Committee was ~ .  

bytb.e SJ-br.on 1 ~  IJlB3 w;ith six ~ ~  on it. NIn. 
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more Members were subsequently nominated to the Cominittee by 
the Speaker on the 13 May, 1954 .. 

6. The functions of 'the Committee, as enumerated in the Rules 
are to scrutinise the assuranCes, promises, undertakings etc. given by 
the Ministers from time to time on 'the floor of the House and to 
report nn-

(i) the extent 'to which such assurances, promises, undertak-
ings etc. have been implemented; anld 

(ii) where implemented, whether such implementation has 
taken place within the minimum time necessary fot" <the 
purpose. 

7. The Secretariat of the Committee has already cirlculated·to the 
new members of the Committee two pUblications entitled (i) Intro-
ductory Guide and (ii) Rules for Internal Working of the Commit-
tee. These tW(I publications give in a nutshell the scope of functions 
of the Committee. I believe the other Members already have these 
publications with them. If sIllY Member wants a copy, the same can 
be supplied to him. The expressions which constitute an assurance, 
as laid down by the Commilltee in 1954 in its First Report, have been 
printed as annexure to the Introductory Guide. 

8. The Department of Parliamentary Affairs acts as a· coordinating 
agency between the Ministries/Departments of the Government 
and the Committee to ensure prompt implementation of the assur-
ances. That Department culls OUit the assurances from the Debata-
and sends the statements showing assurances culled out to Lok Sabha 
Secretariat within. a week of the Debates. Independent of that, Lok 
Sabha Secretariat also examines the Debates and culls out assur-
ances. These assurances are then tallied and in case Department of 
Parliamen!tary Affairs have omitted to cull out an assurance, their 
attention is drawn to the relevant remarks constituting the assurance. 
Should Department of Parliamentary Affairs raise an issue whether 
the particular remarks constitute an assurance Or not, the matter is 
placed before the Chairman of. the Committee for decision. . Where 
the Chairman considers it necessary, he may place the matter before-
the Committee for its decision. 

9. Normally, a time limit of three months has been laid down 
by the Committee for the implementation of the as«urances. How-· 
ever, if Government is confronted with genuine difticultjes in im-
plementing any assurance within the prescribed period of three 
months, 1n that case, they have to approach the Committee for exten. 
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sion of time limit by placing before them the grounds on which the 
extension is sought. The wevious Committee have been emphasising 
that request ~  extension of time should reach the Committee before 
expiry of the date by whiiCh the assurance was to be implemented or 
upto which extension' has been granted earlier. 

10. The Minister of Parliamentary Affairs lays on the Table, from 
time to time, statements showing implementation of the assurances. 
These statements may be examined by the Committee in order to 
ensure that the assurances have been implemented adequa tely and 
within the minimum possible time. 

11. I shall now briefly explain the work done by the last Commit-
tee. During 1982-83, the Committee reviewed 142 pending ~ 

ances-one assuranCe pertaining to Fifth Lok Sabha, eleven as-
surances pertaining to Sixth Lok Sabha and 130 assurances pertain-
ing to 5th to 9th Sessions of Sevem.h Lok Sabha. The Committee 
also presented two Reports during its tenure. One more Report was 
finalised by thQl1; Committee. However, it could not be presented to 
the House due to the paucity of time. We, as new Committee, will 
consider the same and present it ,to the House. 

12. The previous Committee af their sitting held on 11 January, 
1983 decided that assurances might be classified into the following 
categories: ' 

(i) Category 'A': Where the assurances pertain solely to the 
Centra] subject. . 

(U) Category 'B': Where assurances pertain to a matter which 
is in the Concurrent List and the inlformation needed tor 
implementation of the assurances pertains partly to the 
Central Government and partly to the State Govern-
ment. 

(iii) Category 'C': Where the assurances pertain 10 a matter 
~  falls purely in the jurisdiction of State Govern-

ments. 

The Committee at Ihat sitting also decided the broad prinCiples 
for dealing with requests for extension of time for assurances falling 
in the above categories. The Minutes containing the aforesaid 
guidelines are incorporated in the draft Sixth Report of the C ~ 

tee, copies of which have already been circulated to Members of the 
Committee. 

13. At their sitting held on 9 February, 1983, the previous Com-
mittee took oral evidence of the represen'tatives of the Ministry of 
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CommunicatiOllB in connection with the implementation of 18 peneling 
aasurances pertaining to v8!rious sessions of Seventh Lok Sabha. It 
may be a matter of interest to you to know that after the officers of, 
the Ministry of Communications were invited for oral evidence, out 
of 18 pending assuranlCes, 14 assurances had been implemented by 
the date on which E:vidence was taken and two more assurances had 
been partly ~  subse9uently. I propose that the procedure 
of examining officials of Ministry etc. should be continued more 
vigorously as it is bound to have a great impact on speeding up the 
implementation of assurances and thus reducing the number of 
pending assurances. 

14. In many cases where the Government had failed to implement 
the assurance within the prescribed time or no request for extension 
of time for ~  of the assurance had been received by the 
Committee, the previous Committee had been authorising the Chair-
man of the Committee to call officers of the Ministries concerned to 
~~  the position regarding implementation of rthe assurances and 
to explain the reasons for not makinJg timely requests for extension 
of time for implementation of the assurance. This procedure has 
helped in creating awareness on .the part of the senior officers of the 
concerned Ministries of the need for streamlining Governmental 
machinery for proper and timely implemen;tation of the assurances. 
I hope the Committee will like this procedure to be followed "in 
appropriate cases. 

15. Before I conclude, may I req\lest you all to take an active and 
k!'len in.terest in the working of the Committee thqugp. I am con-
scious of the fact tq.at you may be bU$Y in ~  ~  work 
both inside and outside the House. Our efforts must ~  continue 
to maintain the happy and well-established tradition of working 
together in a spirit of mutual ~ . and understanding, rising 
above party affiliations. . 

Thank you. 



APPENDIX 
(uipI para 17 ortbe Report) 

(i) ''''''''''''t sMwi,., "" /lonnllll of (lSIIIf1lNU ofFift/! [.ok Sab1!4 JIIIItIi"1 ~  as l1li 
7 1Wy, 19B! 

Seuion 

~  Sellion, 1976 

Seuion 

Second Seuion, 1977 

~  Seaion, 19'79 

Eighth :;-ion, 1979 

Total ... uranoetl outstanding : 

SePion 

Fim Seaion, 1980 
Second ~  1980 
Third Seaion, 1980 
Fourth Seaion, 1980 
Fifth Seuion, IgBl 
SiJ:th Seasl.,n, IgBl 
Seventh Seaion, IgBl 
Eighth 8ePiOIl, 1989 
Ninth s-i01l, Jg8g 
Tenth Seelio", 1989 

No. of AI- No.of .. -No. of D-Min_try/ ~  

.uranu. l\lI"ances .urances concnncd 
~  out impleme-olltaland-

;:;:Idro-inl 

I Energy (Dep.rt-
~  ofPetrolewa) 

No. of AI-No. of No. of Mlnil'ryfDepartm .... t 
.urancet ••• urances ... uranu. .~  

culled out ~ . out'land-
nted/dro- ing 
ppt'd 

~  

973 

93 

\I lAtw, JUitice and 
Oompany Aft'Rin 

• Financr, Uow, Ju'· 
tier. and Company 
Aft'ain 

I Finance 

No. of No. of No. o( 
"'uran-
cetculled 
out 

g6 

196 
MIl 
333 
793 
37S 
418 
7gB 
,.as 
SIS 

aBI\lI"&n. 

u.1mpJ-
ementrd/ 
dropped 

aaunm-
cet out 
'landin, 

• 
4 
4 
II 

19 I, 
7' 
73 
89 
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